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We do not find any reason to entertain this Review
Applications It is;-thereforef summarily dismissedy
) However, we may observe that it should be in the
fitness of the things if the authorities concerned |
? will decide any representation’that would be made by |
R - -A c _ the appl&cént as expeditiotsly as possible say within |
. a period of four months. This is more so when the = |
_% applicant is retiring shortly. ‘ ‘
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